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Mr. Dttl)uty-Speaker: I have follow-

.ed what you say. When the Speaker 
left, the call attention notice was 
dosed. 

Sbri Prakash VIr Shastri: No, no. 

l\Ir. ne ~ ea e  Look into the 
record. ·He has in fact called Mr. 
Deo. I was present here. Secondly, he 
has also given a ruling that you may 
get an opportunity when the demands 
on the External Aftairs Ministry are 
discussed here. In case there is no 
SIItiBfactory replY', .then there will be 
an opportunity to r.ai$e this matter in 
a suitable manner in some other form. 
His rulinp are there. l'his way we 
-c:annot proceed. 
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Mr. e ~ ea e  It is wrong. 
The Chair is not to protect this side 
or that I'lide. It is not a question of 
protection; it is a question Of follow-
ing certain procedure. It is not 
fair . cOmment. 
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Mr. Depllty-Speaker: Yesterday, the 
scene that took place in the House is 
known to you. You yourself were 
very sorI'y' for it. You do not want to 
repeat the same scene here. Please 
obey the Chair and keep quiet. 
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QUESTION OF PRIVILEGE 

MIsRl!lPORTING OF LoB: SABRA, PROC_-
INGS BY AN ORIYA PAPER 

8bri ,  • .K. Deo (Kalahancli): Me. 
Deputy-SpQaker, under rule 225, I 
consider it my painful duty to briDe 
to the notice of the House II .bl'eaoh of 
privile,e which has occurred -by the 
publication of a ·false ana perver1eci 
version of my speech on the Home 
Ministry's demands on 3rd July 196'1 
in the. Kalingapaper which was pull-
liahed on the 5th of July 1967 from 
Cuttack. I am very sorry that I haft 
to cross swords with mY very dear 
friends with WhO'ID my as80ciation 
WIIS Qf thiriy yean-MesSnl. Biju Pat-
nailt. Surendro Mahanty, ChintamaDi 
Panigrahi and others. '!'hey' are all 
associated with this paper and it .. 
my painful duty now ... 

Shri Cblllt.-J.P1IIIIgrahl (Bb.-
baneswar): I am not associated ",ith 
~ s paper now. 
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Hr. DeputJ-Speaker: I will suggest 
that you please briefly Irtate your case 
and I shall take whatever action is 
necessary. 

Shri P. K. Deo: In this regard, I 
would like to point out that the whole 
caption of this news item is perverted 
and baa ulterior motives. 

It mentions "the demand before the 
Government to appoint a commission 
of enquiry to enquire into the alle-
gations against members of the coali-
tion government." The further head-
ing says: Us,rong support by the Swa-
tantra leader of K.a1ahandi Raja to 
the memorandum of Congress repre-
sentatives." Lastly, the last para says 
"Our correspondent reports that the 
top leader of the Swatantra Party, 
Member of the Lok Sabha, Shri Pra-
tap Kesari Deo supported the memo-
randum submitted by the Congress 
MPs and MLAs and made a demand 
for the appointment of a commission 
of enquiry". It is far from true. I 
never extended any support to this 
memorandum which was submitted to 
the President by the Congress MPs 
and MLRs. Rrther, on the other hand, 
I said that this matter might be re-
ferred to the Lolqlal who was going 
to be appointed-not a commission of 
enquiry. I would like to make a dis-
tinction between the commisaion of 
enquiry and the Lokpal who is going 
to be appointed. I said that the first 
item of work to be entrusted to the 
Lokpal would be looking into this 
memorandum. It will not only prove 
the frivolousness of the various char-
ges and explode the myth of the me-
morandum but will drive another nail 
into the coffin of the Congress in my 
State. In I!Iplte of my oategorical 
statement in this House, I beg to sub-
mit that this perverted reporting in 
the paper is a serious breach of pri-
vilege of this House. 

Hr. Deputy-Speaker: The hon. 
Member should at least give UII the 
exact translaHon of it. 

Slarl P. 1L Deo: I have given you 
the translation; . that is an exact 
translation. 

Mr. Deputy-Speaker: That is an 
right. 

Shri P. K. Deo: The Parliament&r7 
Proceedings (P!otection and Publica-
tion) Act of 1956 gives no protection,. 
as this is a distortion and has been 
deliberately done and with malice. I 
do not want to hair-split my various 
argumenIG because the time is very 
limited, but there are various prece-
dents in this House where such mat-
ters are being referred to the Pri-
vileges Committee for a fuller inves-
tigation into the matter and for a 
dispassionate appraisal of the whole 
thing, because, there, the persons con-
cerned will get a chance to have a 
say and defend themselves, and the)" 
can dispassionately examine the whole 
thing and report it to the House. 
That is why, with all humility, I beg 
to submit that prima facie there has 
·been a breach of privilege by this 
misreporting, and it hll'O been done 
with a mischievous intention to ma-
lign me, and to blur my image in the 
!public eye in my State. So, it is a 
serious matter, and I seek your pro-
tection. I submit that the most appro-
priate thing would be to refer the 
matter to the Privileges Committee. 

Mr. DeputJ-Speaker: Many reports 
in the papers appear; and once I 
was also an editor; sometimes inad-
vertently, owing to pressure of time, 
certain things appear. If it is a fair 
comment or a fair report, without 
malice, certainly the question of pri-
vilege does not arise. That is the 
first point. 

Secondly, in such cases, becautle you 
say that there is a prima facie case 
we cannot accept that contention. The 
only question is, we will have to as-
certain by writing to the paper con-
cerned, what is the position and what 
he has got to saY' about it, and later 
on we could take up the matter. So, 
I ;"'m juat say this much: you ilave 
raised It, and you were permitted to 
raise it and bring it to the notice of 
the House. Now, we shall write to the 
paper concerned, ascertain wbat It is, 
the exact translation of it, and see 
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whether your translation is correct or 
that translation is correct. All the 
epithets th.at you have now used-
they are your personal observations, 
and therefore, they have nothing to 
do with it. 

Shri p. It. Deo: I most respectfully 
submit that in such cases, instead of 
taking the responsibility on your own 
-tlhoulders, and asking for .an expla-
nation from the ediJtor, why not assign 
this work to the Privileges Commit-
tee, which is part of their duty? 

Mr. Deputy-Speaker: If a matter is 
to be referred to the Privileges Com-
mittee, this House or the Speaker 
must be convinced that there is a 
,prima facie case; otherwise, it would 
not add to the dignity of the House 
if we refer a small inaccuracy in re-
porting to the Privileges Committee, 
In such cases, there is no precedent. 
(Interruption} Order, order, Shri 
Kundu. 

Shri S. Kundu (Balasore); What I 
wish to submit is that the party itself 
can convince the Speaker or the De-
'Puty-Speaker that there is a prima 
facie case, and the Speaker or the 
Deputy-Speaker, on the basis of the 
records which are placed before the 
'Speaker or the Deputy-Speaker, may 
be convinced that there is a prima 
facie case (Interruption). First of all, 
ihis paper is associated with a man 
like Mr. Biju Patooik who has been 
called in question by the Opposition 
'Parties, and it is a deliberate malice; 
as the hon. Member has so painfully 
put it, the hon. Member's i'mage has 
been deliberately ,maligned; it has 
been blurred by such an insinuation. 
'The paper says that the hon. Member 
is one with some of the Congress peo-
ple who have urg"ed to send their 
memorandum to the Commission of 
'Enquiry. The paper has written as if 
it is a hig venture suggerling that the 
hon, Member believes in the charges 
broul!ht forward by those Members. 
So. the question is this; (Inte?'TUption) 

Mr. Deputy.Speaker: Order, order. 
The question is, we can addresa a 
communication to the paper concern-
ed to ascertain the facts .... 

Shri R.ann (Srlkakulam); It is the 
job of the Privileges Committee, Dot 
Of the Speaker. 

Mr. Deputy-Speaker: If we 8nrt 
write to the paper about what you .87, 
and then report back to the HOWIe, 
bring the matter before the HOWIe-
you are the judge-that could IH! 
done. 

Shri S. Kundu: If it is a question of 
. appreciating a prima facie case, only 
you can do it. The party and your-
self can Bit together. All the evidence 
will be placed before you and if ,."U 
are satisfied that there is a prima facie 
case, you must send it to the privi-
leges committee. It is a right, ~ • 
favour. We do not have any prejudice 
against any paper. It is quite possible 
that it might be a mietake. But the 
privileges  committee must look into 
it. What is your IOCUB Btandi to call 
for an explanation from the news-
paper? Wherefrom do you get that 
jurisdiction? This is a fundamental 
question. All Qf us. ineluding yourself, 
Sir, are governed by the Rules of 
Procedure. When you saY' you will 
call for the records, it means you hive 
accepted that there is a prima fade 
case and you are calling for further 
evidence. Since you h.ave said that 
you want to call for the records, it 
goes to prove that you have appre· 
ciated that there is a prima facie case. 

Mr. Deputy·Speaker: My mind Is 
open and free from prejudice. I hlTe 
not accepted anything. 

8hri S. Kundu: .Then, why do you 
call for records? 

Mr. Deputy.Speaker: I want to l1li. 
certain the facts. ' 

Shri S. Xundu: Since there il • 
prima facie tease. it should go to the 
privileges committee. 
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D. J)epgty-l!lpeaker: Sri Kunte-

Some hOll. Members: Sir, call some 
Members from this side also. 
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correctiOn we will refer ~ attet tel 
the paper coneerned. That Was' the afl-
cision taken here though it was iHo __ 
ed' to be raised on the flOODr of •. 
House. Only two or three days bIIek 
this decision was taken. So there 11 
that preCedent. At that time you very 
well knew this rule but you never got 
up to raise it. What I suaeat is, 
while dealing with: the' PreU,.. I 
said, if it is an unfair comment, if it is 
a malicious thing, certainly we must 
take serious notice of it, but if it 11 
only wrong reporting should we take 
such a step .... 

.r. Depaty-Speabr: I would like 
to remind the House that when 10. 

Cluestion of privilege is raised it is 
.ot a ,party issue, it is not to be 
treated as a Q:uestioa of a local feud. 
I will listen to everyone, but I 
request everyone to be brief. 

Shri RaDcIhir SiQp (Rohtak): No-
boliy is against it. 

Shri Dattatraya Kunte (Kolaba): 
Sir, the HoUSe finds that under Rule 
222 you have allowed the hon. Mem-
beT to raise the question. Once you 
~ e allowed the hon. Member to raise 
the question you have to be guided 
by rules 223, 224 and 225. Having 
allowed that, now it does not lie, al-
low me to submit to the Chair most 
humbly, with the Chair to say noW 
that the Chair will make its enquiry. 
The enquiry step was before that. For 
best reasons known to yourself, Sir, 
you allowed the matter to be raised 
under rule 222. That being the 
position, it would have been much bet-
ter if you had just said, the motion is 
admitted and it will follow the proper 
course. Later on, in your own judg-
ment, without referring to the Com-
mittee even you could have written to 
the newspaper. But trying to give a 
ruling here is creating complications. 
You are challenging your own deci-
sion under Rule 222. Therefore, I 
want to again bring to your notice 
this point and say, that you forget 
what has happened in between as 
you have accepted the motion under 
Rule 222. I will read it out. 

Mr. Deputy-Speaker: It is with me. 
I have followed you very carefully. 

Shri Dattatraya Kunte: The House 
also ought to know. I presume that 
what I am going to read is known to 
you. so I am not showing any disres-
pect by reading it out. 

Mr. Deputy-Speaker: The other day, 
when a question of privilege was 
raised by Shri Bhattacharyya-it was 
a question of some correction-the 
decision taken by this HOUse was that 
if it is a reporting mistake or some 

Shrl Nath Pal (Rajapur): Shri 
Bhattacbaryya's case never came up 
before the House. 

Shri &atilltra;a Hunte: Sir, I have· 
not yet finished. I am thankful to' 
the Chair for referring to Shri Bbat-
tacharyya's case, but I humbly submit 
that, it has no relatioo to the present 
case and therefore I need not ,0 iftto 
it. I am referring to the proviso tc) 
rule 225 which says: 

'Provided that where the Speaker 
bas refused his consent under rule 
222 or is of opinion that the matter 
proposed to be discussed is not in 
order, he may if he thinks it neces-
sary, read the notice of question of 
privilege and state that he refuses 
consent or holds that the notice of 
question of privilege is not in 
order:" 

For whatever reasons, best known to 
yourself or might be, due to the wrong 
traditions that have been eStablished 
in this House, the hon. Member has 
been allowed to raise the question. 
Once he is allowed to raise the 
question it is presumed that the Chair 
has given him permission under rule 
222. 

Mr. Deputy-Speaker: I do not agree 
with the interpretation of the rule. S. 
far as the rule is concerned I entirely 
agree with you. 

Sim oattatraya KUDte: The ques-
tion of Interpretation of the rule will 
arise only when the rule leads to more 
than one interpretation. Rule 222 is 
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very clear and, therefore I must read 
out that· rule again because, I am 
afraid, there are some doubts in some 
quarters, who feel that there is ano-
ther interpretation. 

"A Member may, with the con-
sent of the Speaker, raise a ques-
tion involving a breach of privi-
lege either of a member or of the 
House or of a Committee th.ere-
of." 

'Therefore, the interpretation is very 
clear. I find, everyone in this House 
finds, that Shri P. K. Deo has been al-
lowed to raise a question, and it is 
presumed that it has been done with 
the permission of the Chair. As long 
·as this presumption is there, there 
.can be no other interpretation. There-
lore, I most.humbly say that all that 
you have said may be treated as 
obiter dicta and that you. have to deal 
'With it according to the rules of this 
<House. 
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Mr. Deputy-Speaker: Shri Chinta-
mani Panigrahi. 

Shri P. K. Deo: Sir I rise on a point 
of order. It is a well-established 
convention in all Parliaments that 
those whO had any pecuniary benellt 
should not take part in the discussion 
where he is interested. 

Mr. Deputy-Speaker: I do not think 
anybody is interested in that sense In 
this discussion. 

Shrl P. K. Deo: Sir, before you call 
Shri Panigrahi I would like to draw 
your attention to Mal/'s Partiamentarv 
PractiCe 17th Edition, page 116. On 
the 22nd June 1958 the House of Com-
mons resolved: 

''That it is contrary to the usage 
and derogatory to the dignity of 
this House that any of its mem-
bers should bring forward, pro-
mote or advocate in this House 
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any proceeding or measure in 
which he may have acted or been 
concerned for or in consideration 
any pecuniary fee Or reward." 

Shrl Chlntamanl PanlgTahl: 
strongly repudiate any such charge. 

Mr. Deputy...speaker: Please 
the proviso also. 

Shrl P. K. Deo: I will read it. 

read 

"This resolution has been held 
not to preclude a member who has 
been concerned in a criminal 
case .... " 

-I do not think Shri Panigrahi has 
been involved in a criminal case-

''from taking part in a debate". 

This is a well-established practice 
that those who had any pecuniary be-
nefit at one time or other should not 
participate .... 

Mr. Deputy-Speaker: But yOU have 
got to establish that a particular 
member has a pecuniary interest. 

Shri P. K. Deo: The words are 
"may have acted or been concerned." 

In this regard 1 would like to point 
out that when Shri Chintamani Pani-
grahi crossed over from the Communi-
sts to the Congress he was in the pay 
roll of Mr. Biju Patnaik. 

Shrl Chlntamani Panlgrahl: That 
you have said earlier also. 

Shrl p. K. Deo: Secondly, he was 
. the accredited representative of the 
Ka.linga paper in the Orissa AssemblY 
and till now he is in the possession of 
the quarters which have been allotted 
by the Orissa Government to the 
Kalinga paper. So, even up till today 
he derives pecuniary benefit from 
Ka.linga paper. Therefore he should 
be debarred from participating in this 
matter where Kalinga paper is involv-
ed. 

Mr. Deputy-Speaker: have read 
the relevant portion. Unless it is 

1330(Ai) LSD-9. 

established that he has continuJn, 
interest in the concern, merely 0. 
his assertion to take it ..... . 

Mr. Deputy-Speaker: Would it be 
right? 

Shrl Umanath (Pudukkottai): He 
has said that he is occupying a house 
allotted to him. Does he deny that? 

Mr. Deputy-Speaker: Let him ex-
plain his position. Kalinga is a big 
concern and the question is regardins 
the paper only. 1 am concerned with 
the paper only; I am not concerned 
with anything else. 

Shrl Chlntamanl Panlgrahl: I am 
at one with the feelings ex;pressed by 
hon. Members with regard to the pri-
vileges of the Members of this House. 
As yoU said, this should not be a 
party question. [fully share your 
view, but you can see the partisan 
way in which it is being brought here. 

~ "'! ~ : ~ trT 1fPfUT rn 
\'f1T ~ ~ I 1Wf.r ~ '« fi!; ~ 
~ ~ 1fT ~ ~ ~  ~ 

it om: it ~ I 

Mr. Deputy-Speaker: Shri 
grahl, objection has been raised 
you will haVe to clear whether 
have pecuniary interest in it. 

Panl-
and 
you 

Shrl ChiDtamanl Panlcrahl: I say, 
1 have no pecuniary interest. I am 
not connected with anything as Shrl 
Deo has said. I refute all his alle-
gations from A to Z .. 

Some hon. Membel'll: What about 
the house? 

Shrl Chlntamanl Panlgrahl: With 
regard to this point, as you said, the 
other day in the case of Shri Bhatta-
charyya it was referred to the editor. 
But today what I am feeling is as if 
the press has nO status in this n~ 
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and only the Members of the House 
have a status. The press also has 
within its jurisdiction its freedom .. ·. 
(Interr:upti07l$) . 

Shd S. J[andR: It is an unfortuna-
te relIuu:k. We never meant anY 
imputation on any press. He should 
not be allowed to go on like that .... 
(Inte1"mpt1on) . 

Mr. Deputy-Speaker: Hon. Mem-
bers may reswne their seats. While I 
am standing if anybody tries to get up 
and defy, he will not be called at all. 
You will .get an opportunity. I have 
called 8hri Panigrahi to eXPlain his 
position. Let us at least accept some 
discipline. 

Sian S. Kundu: When you asked me 
to sit down, I sat down. 

Shri Chlntamani PanJgrabi: In this 
connection I would like to bring to 
your notice three things. One is the 
e ~ of the proceedings of this 
House. If a paper wrongly reports 
or wants to malign the Members, im-
mediately it is established as a prima 
facie case ... (Interruption). 

Shri S. Kaudappan (Mettur): Is he 
clearing himself of the charges 8hri 
Deo made? 

Mr. Deputy-Speaker: So far as you 
are concerned, you have got to state 
definitely and categorically that you 
have no interest. 

Shri Chlntamani Paulgrahl: Nothing 

Some hon. Members: What about 
the House? 

Mr. Deputy-Speaker: Then, regard-
ing the matter that is raised you can 
say anything about it, in the sense 
whether it is misreporting, mistrans-
lation or wrongly placed before the 
House. 

Shd C1do.tamaIIl PanJcrahi: There 
are three things, the one is the head-
line, the second is the reportinc of the 

proceedings in the House and the-
third is the separate political round-
up >by its correspondent. (Interrup-
tion) Therefore, as you have sugges-
ted, it must be referred to the Editor. 

Sbri S. i[odu: We are discussing: 
only a limited question.. . . .. (In-
terruption). What is this? (Interrup-
tions). 

Mr. Deputy-Speaker: Please resume-
yOur seats. Even if some Member 
from this side shouts I would request 
the other side to observe complete dis-
cipline. There is nO other way. 

Shri S. Kundu: We are discussing 
only a limited question, whether it 
should go to the Privileges Committee 
or not. 

-Mr. DepUty-Speaker: Either right-
away Or after getting the explanation 
from the Editor. 

Shri S. KUlldu: On the basis of the 
rules. It is not open to the Member 
to discuss here the merits of the case. 
If we do that, we will Ibe precluding 
the rights of the Privileges Committee. 
We should not encroach upon the 
rights (J!. the Privilgees Committee. 
This gentleman on the Congress side 
was speaking on the merits of the 
case. 

Mr. Deputy-Speaker I have stopped 
him there, Shri D. C. Sharma. (In-
terruptions) . 

Shrimati Lakshmlkanthamma 
(Kharnmarn): Is it the privilege only 
of the Members on that side to abuse 
the Members on this side? (Interrup-
tions). 

Mr. Deputy-Speaker: Kalinga is a 
big industrial concem. We have not 
to go into that. The question is only 
about the paper. 

Shri D. C. Sharma (Gllrdaspur): Sir 
three difterent points or view have 
'been I!'lIPressed on thia issue. One is 
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Shrl D. C. Sharma: I support Mr. that it. s.hould be sent straightway to 
!he PriVIleges Committee. The second 
IS that you should have the original 
speech along with the translation of 
the speech as published or distorted in 
the paper, compare the two and then 
decide what action should be taken. 
The third point Of view is that under 
the Rules of Procedure 223 224 225 
~  you cannot get aV:ay from ;efer: 
rmg thls matter to the Privileies 
Committee. 

This should not be taken to be a 
~es n of one party or the other and 
~  should not be taken to be a QUes-
bon of a Member Of one political 
group vs. another Member of another 
political group. I think, as it has 
been put forward by some CJIf my 
friends, this concerns the dignity 01 
the House. I mustlel1 you that this 
has to be decided here and now and 
that it should not be kept pending for 
a long time. I personally feel-you 
were also a Member like me-and 
you will remember that in this country 
there is a tendency towards tenden-
tious reporting. There is a tendency 
towards distorted reporting. There 
were certain papers, yOU remember 
very well. Sir, which used to black out 
your speech; there were certain 
papers which used to distort your 
speech; there were ~n papers 
which used to gaz'ble the SPeeChes of 
Pandit Jawaharlal Nehru. We have 
got to put down these da~ s and 
offensive tendencies which have crept 
into the journalism Of India.... (In-
terruptions). I think that this privi-
lege motion, which has been brought 
forward by :Mr. P. K. Dec, should be 
sent t'" ,he Privileges Committee. 1 
do not agree with his politics, either 
Orissa polites or Central politics but 
the privilege motion that has 'been 
brought forward by him should be 
endorsed by uS and should be sent to 
the Privileges Committee, so that we 
can put an end to this tendency, 
which has crept into our journalism, 
of blacking out some speeches. (In-
terruptions) . 

Mr. Deputy-Itpeaker: All right. We 
shall put an end to it. 

Kunte also. 

Shri Umanath: I will give the pre-
cedents because you have quoted a 
precedent saying that such motiOIl8 
are not straightway refererd to, but 
the explanation is called for from the 
paper and then • decision Is taken. 

An bon. Member: No. 

Shri umanath: That is what he said. 

I would give you two precedents. 
whether we follow a convention or 
whether we apply the rules, we must 
be consistent. That is the point. With 
regard to that, I shall give you two 
precedents. On such of the motions 
which are not allowed to be presented 
hy the Speaker, he gets an explanation 
and then he reads out some decision 
or something here. But once he al-
lows it to be raised here to be moved 
question to he decided immedia-
tely whether it has to be referred 
straightway or not. The two prece-
dents are these. When I raised a pri-
vilege motion, sent a notice to the 
Speaker in the last Parliament 
against Mr. Kamaraja's paper, about 
calling the members here 'rowdies', 
then the Speaker did not allow me to 
raise it in tile H(;)USe, hut called far 
an explanation and then on the basiS 
of both the reports, he gave his deci-
sion here. In the same Parliament, 
when certain derogatory remarks 
were made in a Kashmir paper, Mr. 
Prakash Vir Shastri was permitted to 
raise the issue on the floor of the 
House and after having raised it, it 
was straightway referred to the Privi-
leges Committee. So, in the one case 
it was not allowed to be raised here 
and the explanation was called for, 
and in another case it was allowed to 
be raised here and then it was 
straightway referred to the Privile,e. 
Committee. I have given you two 
precedents, Sir. Let us be consistent. 
Let it not be told by the country, let 
the country not get the Impression, 
that this Parliament, when certaiD 
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issues and certain persons are involv-
ed, adopts different policies. 

. Mr. Deputy-Speaker: Now, I would 
like to refer to the point of consisten-
C7, which the hon. Member has raised. 
I have also been here for the past ten 
years or more. In Mr. Bhatta-
charya's case, when the issue was 
raised by Mr. Bhattacharyya ... (In-
terruption). I am not reading the 
whole thing. Mr. Bhattacharyya 
raised the issue .... 

~  SllIimm 'mf'll'T : ~  

1t'n oQ'CiW 'Ff Jrr.f ~ I m<r it ~ ~ 

~ '1fT ~  ~  if;o 'If!i':T"fflf 'Ff ~~ 

fun ~ ~~ m7.R qGf' ~ ~ if; m: 
it !I§' ~ "IT ~ ~  ~  ~~  it 
~ ~~s ~ if; ~ m  q-q'ifT fcrnlfT-
~  'tiT lI'Rrfq ~ if; ~~ 

~ m~ J;fEtm i't ~ ~ 'tiT ~ 

~  it ~~  ~ ~ ~ ~m  if; 

~ 'tiT fii\iT I ifR it ~ 'tiT 
~  mit if; ~ ~  '3'f!' 'tiT 

~~ it ~ ~ ~  ~ c:rof>'{f!' 

~ 'tiT ~ ~  ~  ~ ~ mit 
iii ~ '& ~ 'fOr ~~ ~  lfllT ~ m~ 

q'iI' l« ~ 'fOT '& ~ ~ ~ f'ti ~ 

~ m: it f;ruTlf ~ I '{f!' ~ if; ~ ~ 

~~ ~ if; ~ qGf m'1' m ~  

~ ~ ~ ~ ~ 1'I'i<r ~ ~ I ~ 

~ ~ ~~ m 

~  '3'f!' 'tiT f;ruTlf ~~ ~  'fOT 'fOHT ~ I 

~ ~  it ~ ~ 'Iil'1:ifT ~ 40 ~ 

~ I ~~ m<r 'fOT ~~ <:Ilf 'fOT ~ 

~  crT qT'1' '3'<m <:Ill" ~ ~ , 

Sbri Sileo Narain (Basti): On a 
point of order. I will clear it in ooe 
sentence. 

. Mr. Deputy-Speall:er: Shri Sheo 
Narain may resume his seat. • 

Shri Sheo NanLln: I am raising a 
point of order. You must listen to me. 
I am also a Member of the House, and 
when I am raising a point of order, 
you ought to listen to me . 

I5/T ~ ~  ;f;;IT f (l11' ~ 'lim 

t. 
~  ~ <'ITor ~~  : 

itu ~  'tiT ~  ~ I 

~  ~ ~  ... il ~  

~ W f", ... 

Mr. Deputy-Speaker: Let the hon. 
Member please resume his seat. 

Shri Sheo Narain: I shaH not resume 
my seat. I want to raise a .point of 
order. 

~ ~~ ~ : in:r '1fT ~  

"'T lI'H ~ I m'1' ~ ~  fu<r ~ l!il 
mm-m~ ~ ~ ~  "'T ~ I 

Mr. Deputy-Speaker: Is discipline in 
the House conditional on something? 
That is bad. 

Shri Sheo Nara1n: On a point of 
order .... 

Mr. Deputy-Speaker: The hOn. Mellli-
her should resume his seat now. 

Shri Sbeo Narai.D: Do I have no pri-
~e in the House to raise a point 

of order? 

The M1Dister of Pal'l1ameII1tal7 
Affairs end CommUDicatlons (Dr. Bam 
Subhag Singh): The remarks made by 
Shri Prakash Vir Shastri were really 
objectionable. Shri Prakash Vir Shastri 
is one of the seniormost Members of 
the House. He has made that type 
Of remark against an hon. Member 

Of the House .• "'iP' f", ~~ m'f 

OfT <:Ill" <tIT ~~ ~  c:rT ~  ~ 

~n  ~ ~ ~ I '3'if if; ~ 

'& ~~~  

~  ~ m"", '3'qwm 

~  lfit aT if ~ >.tt fuq ;rr'Ul/1lT 
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~smm ~~  ~ n  

~~  

Mr. Deputy-Speaker: Now, Shri 
Prakash Vir Shastri has given his ex-
planation also that he had no inten-
tion to redicule him. 

en Ni",,,i(iQGi: ~  ~  

lliT'f ~ "",,')1n: re ~~ I ~ q<: 
~ ~ ~ I iflIT ~ ~ ~  ? ~  

~ if ~  ~ ~ ~ ~ 

~ ~ fQ ~~ f.!; ~~

l'fTif 'iH ~ I ;;roT ~  if; ~ <re, ~ 
Jmf<:, ~~ e ~ q<: ~ ~ flfi ~ 

~  fsrf<ffl;;r lfii'ter lfiT ~  ~ 

;;nit ~  ftn<: W'f ~~ lfiT ~ iflff 
m ~~  

Mr. Deputy-Speaker: He has given 
his explanation already. 

..... T ~ smA' (iIiwJtcr) ifu 
~  lfiT lllT'f ~ I 

Mr. Deputy.Speaker: The hon. Mem-
ber may resL"llle his seat. 

I do not want to keep it open for 
disC1.:SSiOn any more. I want to say 
what I have got to say and finish thill. 
The question has been raised. .  . (In-
terruptions) . 

Shri J. B. Kripalanl (Guns): May 
I make one submission? I have only to 
point out that some of us come here 
to transact some business, and a b\::Bi-
ness can be transacted only when both 
sides obey the Chair. The Chair is like 
a referee; the Chair includes the De-
puty-Speaker and also anyone who 
occupies the Chair. Unless we sub-
mit to the decisions of the referee, 
nothing can be done. So, may I re-
quest -both sides, let use proceed with 
the main bt.Siness without creating 
confusion? 

Mr. Deputy-Speaker: The House 
should be grateful to Shri J. B. 
Kripalani, because since yesterday'l 

incident and today's also, there is a 
tendency to disobey the Chair and 
behave in a disorderly manner. (In-
terruptions) . 

Some hoD.. Members: No, no. 

Shri PikIo Mody (Godhra): Why 
don't you carryon without harping on 
the subject? 

Shri V. KrishDamoorthi (Cuddalore): 
I request you to kindly dispose of it 
within a minute. You may kindly put 
it to vote and refer it to the Privileges 
Comanittee. 

Mr. ,J)eputly-Speaker: He cannot dic-
tate to me. He should resume his seat 
now. 

Shri V. KrisImamoorthi: I only 
made a request to you. 

Mr. ,J)eputy-Speaker: I am giving 
my decision now. 

Since I have quoted Shri C. K. 
Bhattacharyya's case, I would like to 
refer to it again. The rule has been 
quoted. In that case, when the matter 
was raised, this was what happened_ 
I am not ·going to read out the whole 
thing. Shri Umanath said: 

'Unconsciously it might havil 
come in.'. 

Then, Shri C. K. Bhattacharyya said: 

"I feel that it is a seriou. 
matter ... ". 

Then, the Speaker observed: 

"Mr. Speaker: If it is wrong re-
porting, it may he by mistake or 
something like that; therefore, we 
should write to the editor. He may 
correct it Or do something." 

He had not written before the issue 
was raised here. Afterwards, with the 
permission of the House, he said we 
might write to the editOr concerned. 

"Shrj Sureadranath Dwivedy: It 
can be cOrrected". 

He also SUPPOrted the Speaker. ShrI 
Vajpayee also supported. 
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Why I am saying this is this. I knoW 
the rule. Even if a matter is referred 
to the Committee, oUr usual practice 
is to write to the editor concerned. 
I entirely agree so far as the inter-
pretation of the rules is concerned. 

An bAlD. Member: Let t;:5 follow it. 

Mr. Deputy-Speaker: The ruling 
was accepted by the House only as 
recently as on 6-7-67 without a mur-
mur. Now, is there anything wrong 
if we follow this procedure? 

~ bon. Members rose-

Mr. e a ~  Shri H. N. 
Mukerjee. 

Shri C. K. Bbattacharyya (Raiganj): 
1 have a submission to make that 1 
may be given an opportunity. 

ihri H. N. MIIkerjee (Calcutta 
North East): Shri Kunte made a very 
clear formulation that the rule is there. 
What has happened on the 6th-I was 
not present in the House-happened 
in spite of the rule. I have ·been in 
1this HOUse for more than 15 years now 
and 1 have always noticed that if a 
letter has to be sent to the editor con-
cerned from the Parliament Secreta-
yiat, it is done before the matter is 
permitted to be brought 'before the 
House. Once the matter is under role 
222, permitted to be brought before 
the House, ~ should not adopt the 
CODvention, foolhardily accepted the 
other day, and try to write to the 
editor. This House is not a body 
which writes to an editor. If 
the writing has to !be done, it 
has to be done by agencies operat-
Ing behind the scene. This House can 
. delegate the matter to the Committee 
of Privileges whiCh can write to the 
editor. B\.-<t this House is not a kind 
of bOdy which writes to any editor. 
This House, once it is seized of the 
matter, has ~  to refer it to the Com-
mittee of Privileges. 

Shrl C. K. Bhattacharyya: I had re-
peatedly stated that I have a sub-
mission to make. 

Precedent& have been quot!!d. by 
Shri Umanath. Ju&t nOw Shri]4ukerjee 
has spoken. There is a precedent re1at-

ing to Shri Mukerjee himself. One of 
his speeches was not fully reported 
in some papers but incompletely re-
ported. The OppositiOn the next day 
brought it to the notice of the Speaker 
that a speech like that of a leader of 
Shri Mukerjee's stature is not com-
pletely or fUlly or suffiCiently reported.. 
The Speaker held that the reporting 
was not properly done. Even in that 
case, instead of sending the matter to 
the Privileges Committee, he took it 
upon himself to say that 'I shall write 
to the editor'. And he wrote to the 
editor. The editor expressed apology 
and explained the difficulty in that 
connection, and the matter was clOS-
ed. I believe Shri Mukerjee himself 
knows it. I believe you may yourself 
be knowing it, having ·been a Member 
of this House at that tilme. Sardar 
Hukam Singh was the Speaker then. 

lilt, ~ ~ ('I11f"(lIT ) "3'iT-

~ ~  ~  ~~ f.m-tff ~ 
~ If<:: I m'l' ~~ ~  iF m~  'tiT 

~ ~~~ I 

Mr. Depaty-Speaker: It is over. 

I am followine the rules, as you have 
pointed out. Shri P. K. Deo. 

8bri P. J[. Dee: I beg leave of the 
House to move: 

"That this matter be referred to 
the Committee of Privileges". 

Mr. Deputy-Speaker: Is there any 
objection from any Member? 

is: 

Some baa. MetDbers: No . 

Shri P. K. ))eo: I beg to move: 

''That this matter ·be referred to 
the Committee of Privileges". 

Mr. Depaty-Speaker: The q\."estion 

"That this matter be referred 
to the Committee of Privileges". 

Those in favour of the motion will 
kindly Say 'Aye'. 

Some hon. Members: Aye. 
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Mr. Deputy-SPeaker: Those against 
will kindly say 'No'. 

The 'Ayes' have it, the 'Ayes' have 
.it. The motion is carried and the mat-
ter is referred to the ~ ee of 
Privileges. 

The motion was adopted. 

Sbri A. T. Sarma (Bhanjanagar): 
Mr. Deputy-Speaker, how is it that 
. you have not asked for our vote on 
this motion? You have declared the 
motion carried with01 ... "t asking for OUI 
vote. This is wrong procedure. 

Mr. Deputy-Speaker: Papers to be 
laid. 

Shri A. T. Sanna: This is wrong 
procedure. I strongly ,protest against 
it. 

140M brs. 
PAPERS LAID ON THE TABLE 
MYsolIE GOVERNMENT SAVINGS BANKli 

RULES, 1967 

The Mln.IsteIr of State In tbe M1DIs-
"try of Food, AgrIculture, CommUDUy 
Development and Cooperation (Slut 
AnDasabib Sblnde): On behalf Of Shri 
'Morarji Desai, I beg to lay on the 
"Table a copy Of the Mysore Govern-
ment Savings Banks Rules, 1967, pl:lb-
lished in Notification No. G.S.R. 990 in 
GlIZ'ette of India dated the 30th June, 
1967, under sub-section (3) of sectioo 
15 of the Government Savings BankS 
Act, 1873. [Placed in Librarll. See 
'No. LT-1017/67]. 

NOTD'lCATIONS UNDER CENTRAL ExCISE 

AND SALT ACT, 1944 ETC. 

ShJ'I Annasahlb Sblnde (On behalf 
o()f Shri K. C. Parit): I beg to lay on 
~ e Table-

(1) A coPy each of the fallow-
ing Notifl.catlons under section 
159 of the Customs Act, 1962 
and section 38 of the Central 
Excises and Salt Act, 1944:-

(i) The C1. . ."'Stoms and Central 
Excise Duties ExPort Draw-
back (General) Forty-third 
Amendment Rules, 1967, 
published in Notification 
No. G.S.R. 984 in Gazette of 
India dated the 1st July, 
11161. 

(ii) The Customs and Central 
Excise Duties Export Draw-
baCk (General) Forty-
fourth Amendment ~es  

i967, published in Notifica-
tion No. G.S.R. 986 in 
Gazette of India dated the 
1st July, 1967. 

[Placed in LibraTIi. See No. 
LT-1018/67] . 

(2) A copy of Notification No. 
G.S.R. 986 publiJhed In 
Gazette at India dated the 1st 
July 1967, under section 159 
of thie Customs Act, 1962 
[Placed in' Librarll. See No. 
LT-1019/67]. 

(3) (1) A copy Of the EmergeDC)' 
Risks (Goods) InsU'ance (Se-
COnd Amendment) Scheme, 
1967, publiBbed in NotiAcaUon 
No. S.O. 2228 in Gazette of 
India dated the 27th .Tune, 
1967, under sub-section (6) of 
section 5 of the Emergency 
Risks (Goods) IIlBIll'8nce Act, 
1962. 

(it) A coPy of the ErnerIImC:v 
Risks (Factories) Insurece 
(SeCOnd Amendment) Scheme 
1967, published in Notification 
No. S.O. 2229 In Gazette of. 
India dated the 27th Jufte, 
1967, Ul\der sub-section (7) 
of section 3 of the Emergency 
Risks (Factories) Insurance 
Act, 1962. [Placed ,,, UbrClI'I/. 
See No. LT-1020/67]. 

loU6 Ian. 

CORRllCTION 01' ANSWER '10 S.Q 
NO. 813 RE JET J'UEL 

The MlDIBter of State In tile MJJdI-
try of Petroleum and Chemlcahl 8DII 
P'iaDDlDr and Social Welfare (Sbri 
Rapu Bamalah): In the 8UPP1euaent-
aries Starred Question No. 813 ans-
wered in !:be !.Ok Sabha on 29th June, 
1967 regarding jet toel, SAri George 
~des had aaked If ATF Ia dis-

tributed through the IndiaD Oil Cor-
poration or the refineries which pr0-
duce this oil. Both he and Dr. Ranen 
Sen alIo asked frOm which companY 
die foreign airliners which come for 
helin, at Indian pOrts receive tlwIl' 


